
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

IUONDAY, THE THIRTIETH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 27041 0F 2024

[ 3418 ]

H.No.B-

...PETITIONER

Between:
Komal Gaire, D/o. Narsing, aged about 19 -years' Occ Student' Fl/o

i'-t+5lr +8, tininkertal na"gar,Erragadda' Hyderabad'

AND

1

3

2

The State of Telangana, Rep. by its Principal S.ecretary' Higher Edtlcation

o'"i r"|.i ri!'ii o i' e-.. H. ffi,0 
"ikar 

i s e creta ri it b u i I d i n g' H vd e ra b a d r' s'

The Kaloii Naravana Rao University of Health Science' rep by its Vice

Chancel16r, NizimPura, Warangal'

The National Testing Agency, through its.Chairperson' 1st Floor' NSICIUDBP

building, Okhla lnduatrial Estate, New Delhr'

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in the

natureofWR|ToFMANDAtVlUsdeclaringtheactionoftherespondentsinnot
considering the petitioner representation dt'23 '09 2024 and not consider to choose

B and C Category by reopen the online portal/website is being illegal' arbitrary and

violationofpersonallibertyandaiticle2lofConstitutionoflndiaandconsequently

directtherespondentstoconsiderthepetitionerrepresentationdt.23.og.2024and

allow the Petitioner to

portal/website.

choose B and C Category by reopen the online



lA NO: 1 oF 2024

Petition unde section 151 cpc praying that in the ci c rmstances stated in
the affidavit f ired in : upport of the petition, the High court may be preased to direct
the respondents to :onsider the petitioner representation dt.2:i.09 2024 and arow
the pctitioner to cho rse "B" and "c" category by reopen the c nline portal/website
forthwith penrling dis,posal of the main writ petition.

Counsel for the petitioner: SRI VENKATARAMANAIAH K

Counsel for the Res pondent No..l : MS. SUJATHA KURAPA f l
GP FOR HIGHER EDUCI,TION

Counsel for the Res condent No.2: SRI G. RAVI LEARNED C C UNSEL
REPRESENTING FOR SRI A. PRABHAKAR RAO, SC TON TII: KALOJINARAYANA RAO UTIIVERSIry OF HEALTH SCIENCES

Counsel for the Resrrondent No.3: SRI GADI ,RAVEEN KUlll\R, DEpUry
SOLICITOR GENERAL O: INDIA

The Court made the lollowing: ORDER



r
THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION No.27O4L of 2024

ORDER: (Per the Llon'ble the Chief Justrce ALok Aradhe)

Mr. K.Venkataramalarah, learned counsel for the

petitioner.

Ms. Sujatha Kurapati, learned Government Pleader

for Higher Education Department for the respondent No. 1.

Mr. G.Ravi, learned counsel representing

A.Prabhakar Rao, learned Standing Counsel for the Kaloj i

Narayana Rao University ol Health Sciences (hereinafter

referred to as, "the University") for the respondent No.2.

2. With the consent of the parties, the matter is heard

finally.

3, In this writ petition, the petitio ner, inter alia, tras

prayed for the following relief

"For the reasons stated in the accompaly-ing

affidavit, petitioner prays that this Hon'ble Court may

be pleased to issue an appropriate writ, order or

direction more pa;ticuJ.arly one in the nature of WRIT

OF MANDAMUS declaring the action of the

{



-t

)

rcsp, ndents in not considering thc p

repr( scntation dt.23.O9.2024 and not coi-r

choo;c "B" & "C" Catcgory by reopcn thr

port: 1,1 website is being illega1, arbitrary alld

cf pr rsonal liberty and Article 2l of Constir
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cons der the petitioner representation dt.:2:i.
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ss su:h
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4. Leamed counsel for the petitioner subritted that the

petitioner had applied for admission into MBBS/ BDS

coursie uncjer "A" category but inadvertentl.y _L e [)etitioner

could not egister for admission into MBBS /llD:j course

There:fore, 'he University is not permitting lhr 1:etirioner to

seek admissron under Management Quota fo. ,8" and ,,C,,

categ,ories. He further submitted that the Detitioner be

granted libr rty to submit a representation t,: t rr: LJ;11y"."i1,

and the Jniversity be directed to decir [e t]re said

repreirentat on in a time bound manner.

5. Learn,rd counsel for the University subrn .t,ecl that the

last rlate o ' registration was 23.08.2024 an C th,rreafter,

merit list h rs been prepared, which shall bc, publshed at



; ,*ryT'.,z

the time of indicating thc web options. However, it is fairly

submitted by him that in case the petitioner submits a

representation, the same shall be dealt with by the

University in accordance with law

6. In view of the zLforesaid submission and in the

peculiar facts of the case, the Writ Petition is disposed of

with liberty to the petitioner to submit a representation

before the University with regard to her grievance. Needless

to state that in case such a representation is made, the

University sha1l decide the same within a period of two (21

days thereafter. It is made clear that this Court has not

expressed any opinion on the merits of the matter.

Miscellaneous applications pending, if any, shall

stand closed. However, there shall be no order as to costs.

To,

SD/. A.V.S. PRASAD
ASSISTANT REGI9TRAR

//rRUE coPY// d
SECTION OFFICER

The Principal Secretary, Higher Education Department Dr. B.R. Amdedkar,
Secretariat building, The State of Telangana, Hyderabad T.S.
The Vice Chancellor, The Kaloji Narayana Rao University of Health Science,
Nizampura, Warangal.
The Nitional Testing Agency, through its Chairperson, 1st Floor, NSICMDBP
building, Okhla lndustrial Estate, New Delhi.
One CC to Sri Venkataramanaiah K, Advocate IOPUC]
One CC to Sri A. Prabhakar Rao, SC for Kaloji Narayana Rao University of
Health Sciences[OPUC]
One CC to Sri Gedi Praveen Kumar, Deputy Solicitor General of lndia[OPUC]
Two CCs to GP for Higher Education, High Court for the State of Telangana,
at Hyderabad [OUT]
Two CD Copies
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HIGH COUR-T CC TODAY

DATED:3010912024

ORDER

WP.No.2704' o12024

DISPOSING ()F THE WRIT PETITION

WITHOUT COSTS
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